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CENTRAL ADPIIWISTRATIV/E TRIBUNAL. JABALPUR BENCH, JABALPUR

OgjQinal Application 611 of 2004

Jabalpur, this the 3rd day of August, 2004

Hon'ble nr. Sarueshyar Jha, Administrative nsoiber 
Hon'ble Fir. fladan llohan, ^hidicial Member

n*S. Chandel s/o Late Shri Gopi Singh 
Chandal, aged 43 years. Accountant,
Head Post Office, Chhinduara,
Bistt> Chhinduara, M.P. APPLICANT

(By Advocate - Shri S. P. Sinha)

VERSUS

1. Union of India, through the Secretary,
Oept. of Posts, Nau Delhi.

2.' The Chief Post Plaster General,
Chhatisgarh Circle Reipur

3. The Superintendent of Post Offices,
Chhinduara, n .P .

4. The Director of Accounts(Postal)
Bhopal. RESPONDENTS

O R D E R  (ORAL)

By Sharoeshuar Jha, Administrative WemberfV

Heard the learned cx>unsel for tlie applicant.

2 , The applicant has f i l e d  t h i s  Original Application

against the orders o f  the respandenfcs dated t h e '  21st 3u ly , 2OO4 

whereby they have ordered recovery o f  an amount o f  Rs, 1 3 , 04‘l / -  

as over payment made to him frora 9’*12*1998 to 30 ,4 .2004  

r e a i l t in g  from s p e c ia l  alJ^suance o f  Rs. 1 8 0 /-  having been paid 

to the applicant during that p e r i o d -_"̂ T̂he 

applicant has submitted a representation  to the respondents on 

1s t  May, 2004 g iving d e t a i l s  o f  the sa id  s p e c ia l  pay paid to him 

® o f  Rs* I 8O/- and sanctioned to him under the provisions of 

Fundamental Rules, He has a lso  given a chron ologica l statement 

in  respect of h is  i n i t i a l  appointnent and also the pay allowed  

to him from time to time under the relevant provisions on the 

subject'. After having said t h a t ,  he has submitted that no 

discrepancy was dBtected by the in tern a l audit during the period  

from 3f,3*,1999 to May, 2000 and that a fte r  5 years thereof the
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audit for the period 10',3 ‘,2004 to 28'.4.2004 has pointed out thaii 

pay f ix a t io n  in  resp ect of the applicant with e f f e c t  from 

9‘.12 ,1998 had been done wrongly, uhich,ac cor ding to him̂  i s  not 

proper'* He has a lso  submitted that h is  pay f ix a t io n  has been 

done under FR 2 2 ( l ) ( A ) ( i )  and under FR 22 ( k ) ( I I )  and also  

under the Government of India decis ion  there-^nder. There are 

other relevant d e t a i l s  which are s ig n if ic a n t  from the point of

vieu of the a p p lica n t .  It i s  expected th a t  the respondents 

already Ci^^ed the matter and have given due consideration

to  the submissiondmade by the ap p lican t,

3', Having regard to the fa ct  that the applicant has

referred  to the re levant in s tr u c t io n s  under uhich he has been

giwen the benefit  o f pay f ix a t io n  and also that th e  same has

not been done due to any m is-representation  o f  the fa c t s  on the

part of the a p p lica n t ,  ue are of the considered vieu that i t

would be appropriate that t h i s  O riginal Application i s  disposed

of at the admission stage i t s e l f  with a d irection  to the

responcfents to consider the representation  as hag^ been

submitted by the applicant to them alonguith th is  OA trea t in g

the san© as supplimentary represen ta tion  of the ap p lican t and

dispose them*]^ithin a period o f  three months from the date 
a

o f  rece ip t  of/copy of th is  order'# Ordered accord ing ly . The 

respondents are further d irected  not to operate th e ir  order 

dated 21st Duly, 2004 t i l l  such time that they have considered  

the representation  and th is  O riginal Application and dispose^^ 

them of  as d irected  above.
"I ---------------c_/

(Madan/Piohan) (Sarueshuar 3ha)
Dudicial Member Administrative Wembe®
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